
NATIONAL COMPANY LAW TRIBUNAL
JAIPUR BENCH

(th r o u g h we b - b as ed v i deo c o nfere nc i n g p I atfo r m)
Item No. 112

CP No. (IB)- 208/9/JPR/2019
Under Section 9 of IBC,2016

In the matter of:

Mr. Hemant Pareek

Versus
Jaipur Scientific Agriculture Solution Pvt. Ltd.

...Operational Creditor

...Corporate Debtor

S",l-
(DeelGEandra Joshi)

Judicial Member

94-
(Raghu Nayyar)

Technical Member

CoTam: HON,BLE MR. DEEP CHANDRA JOSHI, JUDICIAL MEMBER
HON'BLE MR. RAGHU NAYYAR, TECHNICAL MEMBER

Present Through Video Conferencing: -
For the Operational Creditor : Aishwarya Sharma, Adv.

Eshaan Sanghi, Adv.
For the Corporate Debtor : None-appeared

ORDER

Heard Ms. Aishwarya Sharma, Adv. for the petitioner/ Operational

creditor. It has been submitted by the leamed counsel that the corporate Debtor

is already facing CIRP in CP No. (lB)- 213l9lJPR/2019 (Mr. Sohan Lal Vs. Jaipur

Scientific Agriculture Solution Pvt. Ltd.). Hence, the petitioner/ Applicant is

directed to submit his claim before the IRP who shall duly consider the same. cp

is disposed of accordingly. In case if there is any settlement, or the order is set

aside, in CIRP case of CP No. (IB)- 2l3l9lJPN2019 then they are at liberty to

revive thls petition.
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